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IN THE COURT OF 

sUTI APPEAL/ 0.A. No. 

The above named 

lo6 

.... 

VAKALATNAMA 

KNOW ALL to whom these presents shal come that l/JMe .......mdsa.Sesyhane' 
.ReelemAml..Aathotli...hon.. 

VERSUS 

OF 2026 

.PifJApplt/Petitioner/Complainant 

To take execution proceedings. 

To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may be tried or 
heard and also in the Appellate Court including High Courts/Supreme Court of India 
payment of fees. 

himself. 

.Defendant / Respondents 

To file and take back documents, to admit &lor deny the documents of opposite party. 

To sign, file, verify and present pleadings, inspect files & documents & obtain copies thereof, appeal, cross objecions 
or petitions for execution, review, witthdrawal, compromise or ther petitions or affidavits or other documents as may be deemed 
necessary or proper for the prosecution of the said case in all its stages subject to payment of fees for each stage. 

.do hereby appoint 

To withdraw or compromise the said case or submit to arbitration, diferences or disputes that may arise touching or in 
any manner relating to the said case. 

subject to 

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all other acts and things which 
may be necessary to be done for the progress and in the court of the prosecution of the said case. 

Advocate 

To appoint and instruct any other legal Practitioner or person authorising him to exercise the power and authority 
hereby conferred upon the Advocate whenever he may think fit to do so & to sign the power of attorney on our behalf. 

And | / We the undersigned to hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the 
matter as my/our own acts as if done by melus for all intents and purpose. 

And |/ We undertake that | / we or my / our duly authorised agent would appear in Court on all hearings & will inform 
the Advocate for appearance when the case is called. 

And 1/ We undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the said 
case, The adjournment costs whenever ordered by the Court shall be of the Advocate which he shall receive and retain for 

"And We the undersigned do hereby agree that We shall not claim any compensation, nor the Advocate/s shall be 
liable for any compensation if he/she fails to appear in the court or fails to conduct or withdraws from the case due to non 
payment of fee as per selement or for reason of any requestlcall given by Bar Association/s or Councils/s." 

And lwe undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be paid to 
the advocate remaining unpaid he shall be entiled to withdraw from the prosecution of the said case until the same is paid up. 
The fee settled is only for the above case and above Court. Iwe hereby agree that once the fee is paid. I/we will not be entitled 
for the refund of the same in any case whatsoever and if the case prolongs for more than 3 years the original fee shall be paid 

again by melus. 

IN WITNESS WHEREOF /we do hereunto set mylour hand to these presents the contents of which have been 
day of ..9............. Gri.... understood by me /us on this ACCEPTED. 2026 
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Ashish Choudhury <ashishchoudhuryadv@gmail.com>

In the matter of Bhanu Sahay Vs. Union Of India & Others Bearing Original
Application No. 1062/2024
1 message

Ashish Choudhury <ashishchoudhuryadv@gmail.com> Wed, Jul 23, 2025 at 6:22 PM
To: Gaurav@grvlegal.in, bhanwar jadon <bhanwar09jadon@gmail.com>, STHAVIASTHANA@gmail.com,
commjha@up.nic.in, dmjha@nic.in, bhanusahayjhs@gmail.com
Cc: Rohit Sthalekar <sthalekarohit@yahoo.com>, Rohit sthalekar <sthalekarohit@gmail.com>, Abhishek Arora
<aroraabhishek0207@gmail.com>, Anand Kamal <anand050598@gmail.com>, adv.prachigrover@gmail.com

Dear Sir/Ma’am,

PFA the copy of  Reply On Behalf of The Respondent Vice Chairman, Through Secretary, Jhansi
Development Authority in the subject-captioned matter.
 
Kindly treat this email as sufficient proof of service.

Regards,
Ashish Choudhury
Advocate on Record
Supreme Court of India
8 B Mathura Road, Jangpura B,
Suite 1A, Basement,
New Delhi- 110014

Reply Jhansi.pdf
3975K
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